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••• NewDelhi this the 24^" day ofDecemberj 2004
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; ^Hon'ble Mrs. Meera CMdlfber, Member (J)
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HiraBallabh Pandey,
S/0 GangaDutt Pandey

Baraliam Pal S/0 Mul Chand

Sahab Singh S/0Shri Jai Singh

Suresh Chand S/0 Gordlian

Rakesh KumarS/0 Attar Singh

Watem Pal S/0MahaSingh

Ram SinghS/0 Bhagwat

Baljiir Singh S/0Jogi Ram

Hai-ender Kuttia S/0 Cliattai* Singh

Jagbir Singh S/0 Ramasai'e

Rajkumar S/0 Mer Singh

\
Kmidan S/0 Balram Slnlti

(All are working as Plaster Assis|̂ t in ESI
Hospital, Delhi.

(By Advocate Shri A.K.Trivedi p^xyfor Shri Ravinder
Shanna)

VERSUS

Union of India through

1. Secretaiy,
Ministry ofHealth and FamilyWelfare,
NiimanBhawan, NewDelhii

Applicants



2. Director General,
ESI Coiporation, Panchdeep Bliawan,
Kotla Road, New Delhi.

3. Medical Superintendent,
ESI Hospitd, Basaidarpur, NewDelhi

4. Medical Superintendent,
ESI Hospitd, Sector-15,Rohini,
Delhi.

5. Medical Superintendent,
Indira Gandhi,ESI Hospif ial,
Jhilmil, Shshdara, Delhi.
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Respondents
ORDER (ORAL)

Mrs. Meera CliMbber, Member (J)

This OA has been filed by as many as 12 applicants who have submitted that all

are working as Plaster Assistants and have already completed 10 years ofregular seivice.

They have submitted that as per the Recruitment Rules (RRs.), after completion of 8

yeai's ofregular service, they are due forpromotion as PlasterTeclinicians. However, the

respondents are not convening the Departmental Promotion Committee (DPC) even

tliough theposts ofPlaster Technician are available witli tlie respondents. It is submitted

by the counsel for the ^plicants that all tlie applicants ai'e within the zone of

consideration and they have also filed their representations to the Director General on

26.5.2004 ( page 9 of the OA) but till date they have neither given any reply on the said

representations nor the DPC has been convened.

2. Since tlie applicants' representations have still not been decided, I think that

substantial justice will be met if this OA is disposed of at the admission stage itselj^

without going into the merits of the case by directing the respondents to consider the

representations of the applicants and pass a reasoned and speaking order thereon within

three months from the date of receipt of a copy of this order, under intimation to the

applicants. I order accordingly. In case it is felt that it necessary to convene the DPC,

the same shall be convened expeditiously and the order passed thereon v«dthin a
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reasonable period otherwise it may be mentioned in the detailed order astowiiy theDPC

cannotbe convened. If the applicantsare aggrieved, tliey-svould be at liberty to challenge

the order by filing afresh OA.
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iVtts CiUriiM.
(iVIi's.Meera Chhibber )

Meiiiber(J) .


